
 8  Resolution  Re  Uniform
 (या  Code

 munal  Therefore  what  -  your  definition  of
 communalhsm  7  ।  do  not  want  to  digress  from
 the  subject,  but  |  am  bemused  to  hear  the  need
 for  constructing  a  mosque  in  place  of  a  temple
 1  mosque  15  built  then  it  will  be  secular  but  if
 temple  15  built  tt  will  be  communal

 During  the  debate  on  polygamy  Shn
 Shahabuddin  said  that  Hindus  are  more
 polygamous  than  Muslims  Without  canng
 casts,  creed  and  religion  ।  demand  abolition  of
 the  institution  of  polygamy  In  this  regard  a  law
 should  be  enacted  without  taking  into  account
 any  caste  creed  or  religion

 King  Dashrath  was  time  and  again  reterred  to
 in  the  House  One  must  remember  that  we
 worship  Lord  Rama  and  not  King  Dashr  ith
 King  Dashrath  had  a  painful  death  because  he
 had  three  wives  Our  ideal  1s  ।  ord  Rama  and
 not  King  Deshrath  One  can  also  submit  that
 even  Lord  Rama  made  his  wile  suffer a  lot  Ido
 agree  that  Sitay:  suffered  a  lot  im  lite  but  hill  of
 her  sufferings  were  shared  by  Lord  Rama  We
 adore  Lord  Rama  because  he  shared  halt  of  the
 sufferings  of  his  wife  After  banishing  his  wife  to
 forest  he  never  temarned  [heretoie  every  wife
 aspires  for  a  husband  like  Lord  Rama  and
 Shiva

 [English]
 SHRI  SOBHIAANADRI  FSWARA  RAO

 VADDE  Will  you  yield  tor  ४  minute  ?  Madam
 you  have  nghtly  said  that  Ram  had  gone  to  the
 forest  just  to  keep  up  his  word  to  his  father  Your
 party  has  given  a  word  to  this  Parhament  to  the
 Supreme  Count  and  the  Governnic  nt  that  it  will
 maintanin  the  status  quo  at  Ayodhya  and  you
 have  demolished  the  mosque  Do  you  really
 have  faith  in  Ram ?  (/nterrupnony)

 SHRI  A  CHARLES  Are  they  willing  to
 accept  the  verdict  of  the  court?  (Interrupnony)

 MR.  DEPUTY  SPEAKLR  You  have  got  a
 very  soft  comer  for  women  honoutable
 charles

 SHRI  A.  CHARLES  Ihe  leader  of  the
 Opposition  has  more  than  once  satd  that  they
 do  not  accept  the  vendict  of  the  court  in  respect
 of  Ayodhya  ह

 MR  DLPUTY  SPFAKER  You  continue
 your  speach
 {iranslanon]

 PROF  RITA  VFRMA  All  of  us  encounter
 people  in  our  Constituencies  asking  for  employ-
 ment  on  the  submission  that  they  are  very  [१001

 AUGUSS  20  1993  Conshtution  (Exghteth  2
 Amendment)  Bill  ४  Representanon

 of  the  people  (Amendment)  Bill
 and  have  two  wives  and  ten  childres  I  do  not
 ask  about  thetr  caste  and  religron  but  simply  tell
 them  that  had  my  husband  been  having  two
 wives  and  ten  children  he  would  also  have  been
 poor  It  1s  very  simple  that  in  the  present  times
 with  two  wives  and  ten  children  nobody  can
 be  affluent

 DR  LAXMINARAYAN  PANDEYA
 Mr  Deputy  Speaker  Sir  foi  such  an  important
 issue  time  should  be  extended  at  least  by  an
 hour  (Interrupnons)
 18  00  hrs

 SHRI  H  2  BHARDWAJ  Mr  Diputy
 Speaker  Sir  this  item  can  continue  on  the
 next  occasion

 MR.  DEPUTY  SPFAKIR  By  Six  Oclack
 we  wanted  to  complete  it  But  there  are  some
 more  Members  who  are  very  inte  rested  in  con
 tributing  to  this  debate  Therefore  we  will
 extend  the  time  for  this  item  Shnmat:  R  ta
 Verma  can  continue  next  time

 MR  DEPUTY  SPLAKIR  Now  we  will
 fake  ण  the  Supplementary  List  of  Business
 that  ts  preseutation  of  the  Report  at  (91111  Com
 mittee  Shn  Pawan  Kuma  Binsil

 802  Hrs)

 CONSTITUTION  (FIGHTIETH
 AMFNDMENT)  का ।

 AND
 REPRESENTATION  OF  THE

 PEOPLE  (AMFNDMENT)  BI]  ।

 -  Presentation  of  thc  Report  of  the  Joint
 Committee

 SHRI  PAWAN  KUMAR  BANSAI  (Chan-
 digarh)  Mr  Deputv  Speakcr  11.0  I  beg  to  pre
 sent  the  Report  (Hindi  and  1  nglish  versions)  of
 the  Jomt  Committee  on  the  Bull  further  to
 amend  the  Constitution  of  India  “  the  Con-
 stitution  (Eightieth  Amendment)  Bill  1993.0  and
 the  Bull  further  to  amend  the  Representation  of
 the  Pople  Act  195}  पाट  the  Repiescntation  of
 the  People  (Amendment)  Bill  1993.0

 [Translanon}
 SHRI  MADAN  LAL  KHURANA  (South

 Delhi)  My  point  of  the  order  15  that  as  per  the
 information  available  with  me  only  the  English
 version  of  the  report  15  being  presented  in  the
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 Amendment)  8  ।  Representanon

 of  the  people  (Amendment)  fill
 House  and  the  copies  of  the  same  have  not
 been  circulated  to  us  ।  15  likely  to  create  थ  dil-
 ferent  impression  because  in  the  I  nglish  vei-
 ston  of  the  report  they  have  used  word  religion
 in  place  of  the  word  Dharm  which  was  used
 original  notice  of  amendment  What  does  the
 word  Dharm  stand  tor  ia  Hind:  =  (dnterrup-
 nons)  In  fact  Dharm  and  ‘Sampraday  are  two
 different  things

 [Enghsh]
 SHR  PAWAN  KUMAR  BANSAI  Sir  on

 the  first  point  he  can  certainly  raise  a  point  of
 order  but  on  the  second  point  he  cannot
 elaborate

 [ranslunon}
 At  this  moment  the  hon  Member  cannot

 define  the  won]  Dharm  =  (nterruptons)
 जाहि  RAJVIFR  SINGH  (Aonla)  Shn

 Khurana  1s  still  on  his  point  of  order  and  the
 hon  Deputy  Speaker  has  not  yet  given  his  rul-
 ing  m  this  regard  Then  why  are  you
 speaking  (Interruptions)

 SHRI  MADAN  LAI  KHURANA  The  word
 rehgion  has  been  translated  as  Dharm  in
 Hinds  in  the  said  Bill  where  as  the  words
 Dharm  and  ‘Sampraday  have  then  diffe-

 rent  meanings  (/nterruptions)
 DR  LAXMINARAYAN  PANDLYA  You

 can  speak  after  the  hon  Deputy  Speaker  has
 given  his  ruling  ।  (Jnterruptions)

 SHRI  PAWAN  KUMAR  BANSAI  Pleas
 try  to  understand  what  I  am  saying  (Inter.
 muptions)

 fEnghsh]
 It  is  not  a  point  of  order  ।  न  him  refer  to  the
 relevant  rule  (nterruptions)

 [Translaton]
 SHRI  MADAN  LAL  KHURANA  We  have

 not  received  the  Hindi  version  of  the  report
 CUnterrupnons)

 [Fnghvh]
 MR.  DEPUTY  SPLAKER  I  have  received

 authentic  copies  of  Hindi  as  well  as  English
 {ranslanon}

 DR.  LAXMINARAYAN  PANDEYA  Mr
 Deputy  Speaker,  Sur  I  am  on  a  potnt  of  order

 1915  (SAKA)  Conysutunon  (E:ghneth
 Amendment)  Bill  ४  Re  presentation

 of  the  people  (Amendment)  Bul
 Such  ttems  are  taken  up  in  the  morning  Has  the
 consent  been  taken  for  the  presentation  of  the
 report  at  this  late  hour  (/nterrupnony)

 SHRI  PAWAN  KI'MAR  BANSAI  Pandcya
 y  had  you  been  aware  of  all  that  what  has  hap-
 pened  you  would  not  have  satd  it  But  you  are
 speaking  without  getting  the  details  verilied
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 18  06  ०

 Gi)  Evidence  before  the  Jomt  Committce

 English]
 SHRI  PAWAN  KUMAR  BANSAL  (Chan

 digarh)  I  beg  to  lay  on  the  Table  the  record  of
 evidence  tendered  before  the  Joint  Commitee
 on  the  Bull  further  to  amend  the  Constitution  of
 India  wz  the  Constitution  (Fightieth  Amend-
 ment)  Bill  1993  and  the  Bull  further  to  amend
 the  Representation  of  the  People  (Amendment)
 Bill  1993.0

 {Translanon]
 SHRI  LAL  K  ADVANI  (Gandhi  Nagar)

 Mr  Deputy  Speaker  Sir  I  have  to  make  2-3
 points  As  a  matter  of  fact,  I  was  a  member  of
 the  Select  committee  and  in  that  capacity
 whatever  I  had  to  say  by  way  of  my  note  of  dis-
 sent,  I  have  done  that  At  this  moment  the  first
 thing I  would  like  to  submit  1s  that  the  commit-
 tee  has  been  constituted  by  this  House  and  even
 the  Chairman  of  the  committee  15  a  Member  of
 this  House  So  I  am  surprised  to  see  as  to  why
 the  report  of  this  Committee  has  been  first  lard
 in  the  other  House  I  am  just  bringing  1t  to  the
 notice  of  the  Government  that  it  15.  not
 appropriate

 Secondly  the  Chairman  of  this  Committee
 said  that  he  was  laying  on  the  table  of  the  House
 the  copies  of  English  version  and  Hindi  version
 of  the  report  He  has  also  stated  that  he  has
 received  the  authentic  copies  of  English  and
 Hindi  version  of  the  repon  ।  can  not  unders-
 tand  this  thing  because  a  report  when  it  15  pre
 sented,  musi  be  complete  which  means  that  -
 should  contain  even  notes  of  dissent  It  ७  not
 pustified  to  lay  a  complete  Fnglish  version  of  the
 report  with  an  imcomplete  Hindi  version  of  it
 Did  they  seek  your  permission  for  tt  ?  However
 they  have  just  said  that  the  two  versions  of  the
 report  were  complete  They  ought  to  have  taken
 permission  for  it  and  I  do  know  that  the  permis-
 sion  has  been  given  30  I  would  not  speak  on  it
 However,  I  would  like  the  Government  to  make
 this  important  document  available  to  all  the
 hon.  Member  by  tonight  The  copies  of  the
 report  have  been  latd  on  the  table  of  the  Rayya



 2  Consntution  (Eighneth
 Amendment)  Bill  ४  Representation

 of  the  people  (Amendment)  Bill
 Sabha  only  and  now  when  the  hon  Members
 wanted  to  have  the  coptes  from  the  table  office
 they  were  told  that  they  did  not  have  the  same
 and  there  was  only  one  authentic  copy  of
 the  report

 Secondly  I  would  also  like  to  say  that  even
 the  day  whether  it  ts  Monday  or  Tuesday—
 should  be  fixed  for  the  discussion  on  the  repost
 of  the  Select  Committee  and  the  revised  Bull
 The  tume  for  voting  should  also  be  fixed,  since  it
 ७  a  Constitution  Amendment  Bill  the  entire
 House  should  duly  informed  There  are  the  few
 points  I  would  like  to  make  here

 ।  would  like  to  know  whether  tt  15  appropriate
 to  lay  the  report  of  a  select  commuttee  having  the
 Members  of  this  House  in  the  other  House  I
 think  the  Hon  Speaker  15  accountable  m  this
 mgard  Secondly  the  Government  should  have
 clanfied  that  the  English  version  was  complete
 and  the  Hindi  version  was  incomplete  but  no
 information  was  provided  m  this  regard  Thir-
 dly  it  would  be  better  that  the  House  knows
 when  the  matter  will  be  discussed  and  when
 there  will  be  voting  on  it  (/nterrupnons)  I  have
 submitted  all  that  |  wanted  to  even  though  ।
 have  not  sought  your  permission  for  the
 same

 SHRI  PAWAN  KUMAR  You  do  not  listen
 to  me

 English}
 About  the  last  point  as  to  when  the  House  will
 take  ॥  up  for  discussion  it  15.0  not  for  me  to  न
 pond  10...  (Jmterrupnons)

 Mranslatun]
 The  hon  Speaker  1s  to  solve  your  problem

 However  ह  may  give  the  reply  if  you  Itke
 ॥.  (Unterrupnons)

 DR.  LAXMINARAYAN  PANDEYA  I  have
 requested  ham  The  hon  Deputy  Speaker  15  to
 give  the  ruling,  why  are  you  giving  the
 reply?

 fEngtish
 MR.  DEPUTY  SPEAKER  The  report  has

 been  presented  in  the  Rayya  Sabha  carher
 (2)  English  translation  1s  exact  Hindi:  1५  not

 Number  three  when  would  be  the  voting
 taking  place?

 THE  MINISTER  OF  WATER  RESOURCES
 AND  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  VIDYAC  HARAN
 SHUKLA)  The  notices  for  presentation  were
 given  simultaneously  to  both  the  Houses  The

 AUGUST  20  1993  Consutution  (Erghteth
 Amendment)  Brill  &  Representanon

 of  the  people  (Amendment)  Bill
 other  House  was  due  to  nse  at  xe  Therefore
 before  the  nsing  of  the  House  the  report  had  to
 be  presented  in  the  Rayya  Sabha  The  report  was
 scheduled  to  be  presented  here  after  the  com-
 pletion  of  the  Private  Members’  Bill  We  did  not
 want  to  interfere  with  the  Private  Members’
 Business  Therefore,  we  are  presenting  it  now
 We  have  mentioned—you  were  present—it  in
 the  meeting  of  the  Business  Advisory  Commut-
 tee  The  BAC  has  decided  that  this  Bull  might be
 taken  up  for  discussion  and  passing  on  24th  It
 has  also  decided  that  on  the  same  day  when  it
 Starts  discussion  the  voting  will  take  place
 Therefore  this  ७  the  schedule  Thereafter  the
 Bill  will  be  transmitted  to  the  Rayya  Sabha  We
 expect  that  the  Bul  will  be  discussed  mm  the
 Rajya  Sabha  on  25th
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 MR.  DEPUTY  SPEAKER  I  hope  that  the
 tepart  will  be  circulated  among  the  Members
 today

 SHRI  VIDYACHARAN  SHUKLA  Yes  It
 will  be  circulated  The  Hind:  and  English  ver-
 sions  will  be  circulated

 SHRI  LAL  K  ADVANI  Mr  _  Deputy-
 Speaker  I  have  addressed  my  submissions  to
 you  ।  know  that  this  was  presented  in  other
 House  at  five  of  the  clock—not  merely  casually
 but  it  was  written  formally  पा  :  circular  issued  to
 all  the  Members  I  am  pointing  out  that  this  ७
 not  proper  It  1s  the  duty  of  the  Minister  of
 Parliamentary  Affairs  to  ensure  that  this  kind  of
 impropriety  does  not  take  place  ।  they  were  to
 adjourn  at  five  of  the  clock,  you  should  have
 sought  permission  trom  the  Chair  to  submit  this
 teport  by  five  of  the  clock  even  while  the  non
 official  business  was  going  on  But  the  practice
 of  submitting  a  report  to  the  other  House  which
 18  not  m-charge  of  the  Bill—it  15  this  House
 which  15  1n  charge  of  the  Bill—is  basically  not
 proper  This  -  what!  am  pointing  out  I  do  not
 know  if  any  permission  was  taken  from  the
 Chair  im  this  regard

 SHRI  VIDYACHARAN  SHUKLA  I  have
 already  given  my  reasons  for  this  The  reasons
 can  differ  The  idea  about  propnety  and
 impropnety  can  also  differ  We  thought  it  would
 be  improper  to  interrupt  the  discussion  of
 Pry  ate  Members  Business  here  We  could  have
 Presented  it  at  four  of  the  clock  There  was  no
 problem  in  doing  that.  But  we  did  not  want  to
 do  it

 {Translanon]
 SHRI  LAL  K.  ADVANI  The  hon  member1s

 not  even  aware that  it  1s  the  very  first  committee



 उ...  Constitution  (Exghneth  SRAVANA. 29,  1915  (SAKA)  ।  Constitusion  (Eighneth  30
 Representation  Amendment) Amendment)  Jol  -

 ०  the  people  (Amendment)  Beil
 of  sta  kind  en  the  history of  the  Parhament  Hon
 Minister  of  Parliamentary Affairs,  you  please  sit
 down  for  a  minute  you  do  not  have  the
 reqired  information.  (Interruptions)

 EEnghsh}
 SHRI  VIDYACHARAN  SHUKLA  Let  me

 complete  ॥.  This  thing  had  slipped  out  of  my
 mind  The  time  given  for  submitting  the  Note  of
 Dissent  was  5  pm

 SHRI  LAL  K.  ADVANT  It  was 4  pm
 SHRI  VIDYACHARAN  SITUKLA  Yes,  ॥  15

 40  p  m  ।  -  not  present  in  al)  these  meetings
 of  the  Committee  Therefore  I  was  speaking
 from  my  memory  The  Chairman  just  said  that
 the  time  given  was  four  of  the  clock.  After  that,
 certain  preparations  had  to  be  made  by  the  Sec-
 tetanat  The  other  House  was  nsing  at  5p  m  So
 we  had  decided  to  present  it  there  We  thought  1
 would  be  a  great  impropnety  to  disrupt  the  pro-
 ceedings  of  the  House  tt  would  be  better  to  sub-
 mit  ह  before  the  Rayya  Sabha  But  it  ७  not  so
 tmportant  to  disrupt  the  proceedings  going  on
 and  do  ॥  ike  this  On  a  small  matter  like  this
 we  need  not  quarrel  I  am  sorry  it  does  not
 reflect  on  the  dignity  of  this  House  or  that
 House  We  treat  both  the  Houses  with  equal
 dignity  It  18  very  important  Thee  ts  no  dif-
 ference  But  this  House  had  originated  this  Bill
 This  House  was  in-charge  of  the  Bill  It  could
 have  been  presented  in  the  House  There  was  no
 problem  The  problem  was  that  the  other  House
 was  going  to  mse  1t  at  five  of  the  clack.  So  we
 had  to  do  that

 [Translahon}
 SHRI  MADAN  LAL  KIFURANA  (South

 Delhi)  Sir  15  the  complete  Hindi  version  of  the
 Report  available  along  with  the  evidence
 (Interruptians)

 fEnghsh]
 SHRI  VIDYACHARAN  SHUKLA

 Arrangements  have  been  made  by  the  Sec-
 retanat  for  Hindi  vermon  and  the  Report  will  be
 available  very  soon  =  (Unternuptions)

 {Translation}
 SHRI  RAIVEER  SINGH  (Aonla)  Hind:

 version  and  English  version  are  made  available
 aimultanemaly  Has  the  Hind:  vernon  been
 laid  on  the  table  of  the  Houseਂ

 2-49)  LESAND/O4

 Bill  ।  .
 of  the  people  (Amendment)  Bull

 -
 SHRI  VIDYACHARAN  SHUKLA  ।  do  not

 understand  Khuranajt’s  point  m  asking  the
 Hind  version  of  the  Report  of  the  Joimt  Select
 Committee  They  have  given  voluminous  Notes
 of  Dusent  They  have  to  be  translated  It  would
 have  been  much  better  if  the  hon  Members  had
 given  their  Notes  of  Dissent  m  Hind:  In  that
 case  there  would  have  been  no  problem  =  (वन
 terrupnons)  But  they  have  given  their  Notes  of
 Dissent  in  English  and  they  are  demanding  tt  in
 Hmdi  Why  do  they  not  give  1  in  Hind
 Qnterrupaons)

 [Translanon]
 SHRI  NITISH  KUMAR  (Barh)  Sur  Iam  on

 a  pomt  of  order  My  submusston  ७  that  as  per
 the  procedure  of  the  House,  Hind:  verston  as
 well  as  English  version  of  the  Report  should  be
 presented  in  the  House  at  the  same  time  In  this
 particular  case,  the  Hind:  version  18  incomplete
 ।  would  hke  to  know  whether  evidence  1s  4  part
 of  the  Report  itself  ?If  so,  why  the  Hindi  version
 of  the  Report  presented  in  the  House  -  not
 complete ?  This  1s  something  serious.  I  would
 not  have  raised  the  matter,  but  the  Government
 had  fixed a  time  limit  to  see  that  a  note  of  dis-
 sent  could  be  sent  to  the  Select  Commuttee  by  4
 O  clock  They  have  said  that  since  the  note  of
 dissent was  given  in  English  Hind:  version of  घ
 could  not  be  prepared  (nterruptions)  My
 submission  15  that  hardly  matters  whether  the
 note  of  dissent  was  given  in  English  or  Hind,
 but  evidence  1s  certainly  a  part  of  the
 Report  (nterrupnons)  .As  per  the  rule  Hindi
 version  and  the  English  version  both  are  to  be
 made  available  So  1t  should  be  made  clear  if
 both  the  versions  of  the  report  are  complete  We
 want  you  to  give  your  ruling  -  this  regard  We
 would  also  like  to  know  whether  म  1s  permiss-
 ible  under  the  rules

 English]
 MR.  DEPUTY  SPEAKER  The  Report

 should  contain the  evidence  alsa  If  there  -
 some  lacuna,  भ  could  be  rectified

 Unterruptions)
 MR.  DEPUTY  SPEAKER  Rule  3  says

 “The  report  of  the  Select  Committee  on  a
 Bill  together  with  the  minutes  of  dissent,  if
 any,  shall  be  presented  to  the  House  by  the
 Chairman  or  in  his  absence  by  any  member
 of  the  Committee ”

 en  भाम  tee  Comes  -
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 ee

 we

 of  the  people  (Amendment)  Bit!  of  the  people  (Amenities) Bill
 (interruptions)  SHRI

 pel
 LAL  KMURANA: The

 report  can  be  laid  en  tomorrow.

 SHRI  MADAN  LAL  KHURANA  (South
 Delhi)  :  Sir,  I  am  on  a  point  of  order  I  would
 Uke  to  know  whether  evidence  is  a  part  of  the
 Report  or  not  ?  If  not,  why  only  the  Eaglish  ver-
 sion  of it  has  been  presented  in  the  House.
 From  the  ruling  of  the  hon.  Deputy  Speaker,  it
 can  be  seen  that  the  only  the  Engtish  version  of
 report  is  complete  and  the  Hindi  version  of  the
 report  has  been  jaid  incomplete  in  spite  of  the
 fact  that  presentation  of  an  incomplete  report  is
 not  permissible under  the  rules.

 SHRI  NITISH  KUMAR:  Sir,  I  am  on  a  point
 of  order.  I  would  like  to  submit  that  we  had  not
 opposed  the  presentation of  the  report.

 ‘You  have  given  the  ruling  that  the  report  is  to
 be  presented  and  thet  evidence  is  a  part  of  it.
 However,  the  second  part  of  the  point  of  order  I
 have  raised  is  that  the  Hindi  and  English  ver-
 sion  of  report  must  be  presented  simultane-
 ouaty.  Only  then,  the  report  will  be  treated
 -  complete.

 Mr.  Deputy  Speaker,  Sir,  my  objection  should
 nat  be  taken  in  a  wrong  sense.  The  question  is
 not  as  to  what  attitude  a  particular  party  adopts
 with  regard  to  the  Bil.  This  will  become  clear
 avtomatically at  the  time  of  debate.  Here,  the
 question  is  that  of  the  procedure,  the  way  the
 Government intends  to  conduct  the  business  of
 the  House.  It  is  a  matter  of  propriety.  Therefore,
 I  would  like  you  to  give  your  ruling  in  this
 regard.  The  House  cannot  be  run  in  this
 manner.

 English]

 They  cannot  take  the  House  for  a  ride,
 {Translation}

 ।  -  all  there  is  any  such  rule  under  which
 ene  version  of  the  report  can  be  presented  in  the
 House,  that  rule  should  be  waived  and  in  case,
 there  is  rule  to  present  both  versions  of  the
 seport  then  it  won't  be  allowed  to  happen  in  this
 manner.  We  cannot  bear  with  it.  If  the  rule  is
 waived, we  would  not  have  any  objection. but
 the  rule  is  there,  it  is  something  serious.  I  have
 wrong  objection  in  this  regard  and  I  seck
 your  protection.

 SHRI  SATYANARAYAN  JATTYA  (Ujjain):
 Mr.  Deputy  Speaker,  Sir,  my  submission  ia  that
 if  report  is  to  be  presented,  it  must  be
 complete.

 English]

 MR.  DEPUTY  SPEAKER  :  In  this  case,  you
 feel  that  the  English  version  has  come  but,
 according  to  you,  some  of  the  Hindi  portion  is
 lef  out.  You  say  that  the  Hindi  version  is  not
 complete.  But,  taking  into  consideration the  fact
 that  we  are  hard  pressed  for  tima,  the  translated
 Hindi  version  will  be  circulated  to  the  hon.
 Members in  the  evening.

 Anterruptions}
 [translation]

 DR.  LAKSHMINARAYAN  PANDEYA
 (Mandsaur): An  incomplete report  cannot  be
 tabled.

 SHRI  MADAN  LAL  KHURANA: As  there

 -
 tomorrow  also,  it  can  then  be

 tal

 DR.  LAXMINARAYAN  PANDEYA:  Friday
 was  fixed  cs  the  House  was  not  sitting  on
 Satarday.  But  now  the  House  will  sit  on  Satur-
 day  also,  so  the  report  can  be  presented
 tomorrow.

 [English]
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RURAL  DEVELOPMENT
 (DEPARTMENT  OF  WASTELANDS  DEVE-
 LOPMENT)  (COL.  RAM  SINGH):  Sir,  you
 have  already  given  your  ruling.  In  spite  of  your
 tuling,  they  are  getting  very  much  agitated.

 MR.  DEPUTY  SPEAKER:  I  am  reading
 Rule  304  clearly.  It  says  that  :

 “The  report  of  the  Select  Committee  on  a
 Bill,  together  with  the  minutes  of  dissent,  if
 any,  shall  be  presented  to  the  House  by  the
 Chairman  or  in  his  absence  by  any  member
 of  the  Committee.”

 The  dissent  note  has  come;  the  full  text  will  be
 translated  into  Hindi  and  it  will  be  supplied
 to  you  in  the  evening.  If  there  are  any  lacunae,
 kindly  guide  them.

 SHRI  NITISH  KUMAR: No,  Sis.
 MR.  DEPUTY  SPEAKER: This  is  my

 ruling.  J  have  given  the  rwiling  and  that  is
 final.



 शठ
 ्.

 SRAVANA 29,  1915  (SAKA)  Constitution  (Exghtieth  5
 Amendment) -  Reprasetation  Bill  -  -

 ना  of  the  people  (Amendment)  Bill
 franglation)  (Interruphons)

 SHRI  NITISH  KUMAR  Though you  have
 given  your  ruling,  but  you  have  not  given  miing
 oa  one  particular point  ।  has  become  clear
 from  your  ruling  that  evidence  and  note  of
 dissent  are  part  of  the  report  The  second part  of
 say  point  of  order  1s  that  the  text  of  everything
 should  come  here  m  both  the  languages  It
 should  not  be  the  practice  that  wt  would  be
 translated  and  circulated  later  on  If  there  15
 such  rule,  you  should  grve  your  ruling  on  it  This
 is  a  question of  priority  You  are  setting a  wrong
 tradition  by  conductmg  the  Business  of  the
 House itke  this

 English]
 MR.  DEPUTY  SPEAKER  Shr  Nitish

 Kumar  st  ।  only  the  dissenting note  and  not  the
 eudence

 (interrupnons)
 MR.  DEPUTY  SPEAKER  Section  304  15

 very  clear  If  there  1s  any  lacuna,  it  can  be
 condoned

 [translanon]
 SHRI  NITISH  KUMAR  Note  of  dissent  1s

 also  a  part  of  the  report  Will  1t  not  be  presented
 here  m  both  the  languages?  (Interrupnons)

 Engtsh]
 MR.  DEPUTY  SPEAKER  Note  of  dissent  -

 a  part  of  the  document

 {franslanon]
 SHRI  NITISH  KUMAR  Do  not  give  such

 suling  which  may  have  adverse  effects  We  are
 not  arguing  with  you  We  are  only  presenting
 our  views  before  you  You  should  consider  tt
 and  see  {Interruphons)

 You  said  that  #  would  be  circulated  later  on
 -  have  objections  about  thenr  style  of  working
 They  should  express  regret  for  this  discrepancy
 If  you  give  such  a  ruling  -  -  have  adverse
 affects  mm  future

 MR.  DEPUTY  SPEKER  This  will  not
 happen  in  future

 (Interruptions)

 SHRI  NITISH  KUMAR  You  should ask  the
 -  to  express  regret  for  this  discre-
 -

 DR.  LAXMINARAYAN  PANDEYA  Please
 ask  them  to  express  regret,  otherwise  the  House
 will  not  run  like  this.  (Interruptions).

 FEngtish]

 MR.  DEPUTY  SPEAKER  Government has
 taken  note  of  -

 SHRI  NITISH  KUMAR  No  Sir  They
 should  stand  up,  admit  the  lapse  and  express
 regret  Minimum  this  should  be  done

 MR  m0  SPEAKER  Government has
 taken  note  of  ४  and  next  time  both  the  Hind:
 version  as  well  as  the  English  version  will  be
 supplied to  you  well  ४  time.

 SHRI  NITISH  KUMAR  We  are  thankful  to
 you,  but  the  Government  must  express  regret
 for  this  discrepancy  The  people  of this  country
 must  know  how  they  are  governing  the  affairs  of
 this  country  in  the  Parhament  They  must
 express  regret  {Inierruphons)

 SHRI  VIDYACHARAN  sr  I  would
 like  to  submit  to  you  that  we  always  take  care  to
 supply  all  the  papers  to  the  House  m  both  the
 official  languages  Hind:  and  English  But
 sometimes  you  have  seen  that  it  happens  that
 one  of  the  translations  13  not  available  and  the
 House  1s  indulgent  about  it  and  they  have
 allowed  the  Secretariat  to  do  the  translation  and
 supply u  -  will  take  care  to  see  that  there  -  no
 discrepancy  im  the  translation  and  the  trans-
 lation  will  be  made  available  to  the  hon
 Members  az  quickly  as  possible,  on  the  basis  of
 that  you  have  already  given  a  nuling  and  we
 accept  tt  completely  (Interruptons).

 [Translanon}
 SHRI  MADAN  LAL  KHURANA  He

 should  express  regret  and  we  will  accept  it
 Otherwise  we  will  not  let  the  House  run
 tomorrow  {Interrupnons)

 FEnghsh]
 MR.  DEPUTY  SPEAKER  The  House  will

 now  take  up  the  legislative  busmess,  the  Con-
 sumer  Protection  (Amendment)  Bill  Shri
 Chaudhary

 (Interrupnons)

 MR.  DEPUTY  SPEAKER  The  Govern-
 ment  hes  made  it  very  clear  Shri  Hossain
 wil  epeak.



 SHRI  OSCAR  FERNANDES r  Sir,  ।
 am  on  a  point  of  ender.  I  would  like  to  know
 whether  the  Opposition  can  do  this  when  the
 Chair  has  given  a  ruling:  and  whether  what  they
 are  doing  is  right.  The  ruling  given  by  the  Chair
 afin
 {Translation}

 SHRI  LAL  K.  ADVANI  (Gandhinagar :  Shri
 Nitish  Kumar  has  given  a  suggestion.  Anyone
 -  -  the  Government  about  its  discrepancy
 and  he  should  express  regret  and  say  that  this
 will  not  happen  in  future.  The  matter  would
 have  ended  here.  ।  do  not  want  to  go  into  details,
 but  ।  know  as  to  why  this  discrepancy is there.

 SHRI  VIDYACHARAN  SHUKLA:  It  was
 not  clear  to  me  in  this  noise  what  -you  people
 want.  The  Deputy  Speaker  gave  the  rulipg.....

 SHRI  LAL  K.  ADVANI:  He  had  not

 SHRI  VIDYACHARAN SHUKLA:  He  had
 given  and  had  called  Shri  Rao  to  speak.  ।  have
 no  hesitation  in  expressing  regret  about  the  fact
 that  Hindi  version  could  not  be  provided.

 -  -
 :  STATUTORY  RESOLUTION  RE:  DISAP-
 PROVAL  OF  CONSUMER  PROTECTION
 {AMENDMENT)  ORDINANCE,  AND  CON- SUMER  PROTECTION  (AMENDMENT)
 BILL  AS  PASSED  BY  RAJYA  SABHA.

 fEngtish]

 SHRI  SOBHANADREESWARA  ‘RAO
 VADDE  -  Mr.  Deputy  Speaker,
 Sir,  I  rise  to  support  the  Consumer  Protection
 (Amendment) Bill,  1993.

 brought  forward  by  the  Government. They  are
 -  ०  the  working  group  to  overcome
 -  -  the  deficiencies  and  lacunae  that  have

 .  been  observed  in  its  functioning  during  the  last
 "-.  giz  yoars.  We  hope  that  the  Goverament will

 Sing  Seve,  के  Soe
 en

 :  oy  set  a
 who  is  heving  the  same  interest,  to  make  ।  cdr
 plaint  to  the.  District  -  -  the  State:‘Com-
 mission.  In  Section  6  the  -  -  |
 bean  added  to  the  word  ‘food’.  Section  छि :  '
 about  composition  of  District  -  section  16
 is  about  composition of  the  State  Commission
 and  section  20  is  about  the  composition of  the
 National  Commission. ।  feel  that  amendments
 to  sections  10,  16  and  20  will  improve  the
 credibility  of  these  Commissions in  the  eyes  of the  public  because  certain  minimum  norms
 have  been  fixed.

 ‘You  have  also  announced  the  selection  com-
 mittees.  The  selection  committees  have  to  select
 non-official  members.  That  is  a  good  thing you
 have  done.

 In  sections  11,  17  and  21,  the  jurisdiction  of
 the  District  Forum  has  been  enhanced  from  Rs.
 Llakh  to  Ra.  ।  lakh,  that  of  the  State  Commis-

 sion  from  Rs.  10  lakh  to  Rs.  20  lakh  and  that  of
 the  National  Commission  it  is  above  Rs.  20
 lakh.  ।  ।  also  a  very  welcome  step  because  dur-
 ing  the  last  seven  years,  the  escalation  in  the
 cost  of  commodities  has  enhanced.  You  have
 done  a  right  thing.  We  welcome  all  these
 measures.

 Amendment  to  section  2  is  also  very
 necessary. This  relates  to  trade  practices,  Many
 4  time,  several  shop-owners or  business  firms
 are  compelling  the  consumer  to  purchase  some
 other  item  also  in  addition  to  the  item  which  he
 is  selling.  The  consumer  is  burdened  addi-
 tionally  for  purchasing those  items.

 Insertion  of  clause  5  is  also  very  much

 necessary  regarding  hazardous  itema  witich  are dangerous to  life.

 There  is  clause  (ए)  which  will  enable  the  self-
 employed  people  to  seek  redressal  in  respect  of

 welcome  section  26  because  that  will  take  care
 of  mischie&  mongers  who  just  file  a-complaint.
 क  -  alao  a  good  thing.  Only  persons  who.

 Reve
 2

 genuine  grows  or  whose  town  pat
 ‘  ह

 joss  will  make  a  complaint. क  -
 that.

 We  cl  pecan  danke  oe  new  निम
 included  the  main  tem  servicesin  -०
 hospitals,  Of  course,  you  ‘have-expressed the:
 pe  phockermipeery  nepinnns  गप  :

 :


